3 Tele No. 01664-256259

p— Regional Office
== Haryana State Pollution Control Board,
_—— SCEF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
Email-hspcbrojr@gmail.com
No. HSPCB/BHI/2024/ S ¥ 3 | Dated: (-/2- 902
To

The Registrar,

Hon’ble National Green Tribunal,

Faridkot House, Copernicus Road, New Delhi
Email ID:- judicial-ngt@gov.in

Kind Attn: SEE-HQ (Water Cell)

Sub: Action Taken Report in the matter of O.A. No. 940/2024 titled as
titled as Gaurav s/o Sh. Ratan Lal Vs State of Haryana” in
compliance of Hon’ble National Green Tribunal order dated
06.09.2024.

Kindly refer to the subject noted above, please find the enclosed herewith
the report on behalf of Joint Committee comprising of Divisional Forest Officer,
Bhiwani, Regional Officer, HSPCB and District Magistrate, Bhiwani in compliance
of order dated 06.09.2024 in O.A. No. 940/2024 titled as Gaurav S/o Sh. Ratan

Lal Vs State of Haryana in compliance of Hon’ble National Green Tribunal.

Submitted for your kind information and necessary action, please.

Regional officer
Bhiwani Region



BEFORE THE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH NEW

DELHI

OA No. 940/2024
(Gaurav s/o Sh. Ratan Lal
Versus

State of Haryana)
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Sr. No l Particulars Page No. Annexure
1 Inspection report Annexure-1
alongwith photograph 6-24
dated 05.11.2024

2 The report of the
verification from revenue

Annexure=-2

department dated | 25-46
12.11.2024
3 The report of Deputy Annexure-3
Conservator of Forest, 47-48
Bhiwani dated 22.11.2024
\ 4 | Feedback of complainant Annexure-4
Sh. Gaurav dated| 49-49
05.11.2024
5 Copy of letter dated Annexure-5
\ \ 06.12.2024 50-30

P-2



Vipmi

6

Ac_t;on "I'ake_n _Report in compliance with Hon’ble National Green
Tribunal, Principal Bench, New Delhi order, dated 06.09.2024 in the

matter of OA No. 940/2024 titled as G
) aura .
State of Haryana. v s/o Sh. Ratan Lal Vs

The relevant part of the order is reproduced below:

"5. We accordingly constitute a joint Committee comprising Divisional Forest
Officer, Bhiwani,

Deputy Commissioner, Bhiwani, and Haryana State
Pollution Control Board (hereinafter referred to as 'HSPCB’). The above
Committee shall visit the site, collect relevant information and if finds that if
there is any cutting of trees in an illegal manner causing damage to
environment, appropriate preventive, prohibitive, punitive and remedial
action shall be taken in accordance with law including assessment of
Environmental Compensation and recovery thereof from the violators, within
two month.

6. Deputy Commissioner, Bhiwani shall be the nodal agency for coordination
and compliance.

7. The Committee shall submit a compliance report with Registrar General of
this Tribunal. If any further order is required, Register General may place
the matter before the Bench concerned.

8. With the above directions, this application is disposed of.

9. A copy of this order be forwarded to Divisional Forest Officer, Bhiwani,

Deputy Commissioner, Bhiwani, and Haryana State Pollution Control Board
by e-mail for compliance.*

Inspection:

A joint committee inspection was conducted on 05.11.2024 at the
complaint site in response to a grievance filed with the National Green
Tribunal (NGT). Copy of Inspection report alongwith photograph dated

05.11.2024 attached as Annexure-1. The inspection committee included
the following members:

1. Sh. Mahesh, HCS, SDM, Bhiwani

— Representative of District
Magistrate, Bhiwani

2. Sh. Deepak Kumar, Range Forest Officer, Bhiwani — Representative of
Divisional Forest Officer, Bhiwani’

3. Dr. Sunil Kumar Sheoran, Regional Officer, HSPCB, Bhiwani Region-
Representative of HSPCB.
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The committee was also accompanied by Complainant Sh. Gaurav S/o
Ratan Lal complainant and Sh. Sumer Singh, Kanungo, and Sh. Surender,
HalkaPatwari - Revenue Department, Bhiwanl.

Findings of the Inspection:
1. Land Ownership Verification and construction activity :

The site inspection revealed that plotting has already been done,
with 8-10 houses constructed.

The Revenue Department verified the area under complaint
based on records in presence of complainant, confirming that the
site belongs to private landowners. The report of the verification
from revenue department dated 12.11.2024 is attached as

Annexure — 2.

2. Presence of Vegetation and Forest Department Statement:

As per Deputy Conservator of Forest report “The site in question
was inspected by Range Forest Officer, Bhiwani alongwith SDM,
Bhiwani and RO, PCB, Bhiwani. Next day that is on 06.11.2024
DCF, Bhiwani alongwith Range Forest Officer, Bhiwani and
concerned staff visited the site in question. Plotting on the site in
question has already been done, some houses (8-10) have also
been constructed. The owner of the land is private. This does not
fall under the jurisdiction of Forest Department. It is neither
Reserve Forest nor Protected Forest. Some plants viz. Neem 2,
Peepal 2, Jand 1 and some Bushes are standing on the vacant land.
One stump of peepal was also lying there. At this moment, it is not
possible to ascertain that how many trees have been uprooted from
the site in question. The area in question is under the jurisdiction
the Municipal Council. Other details of the site in question relate to
Municipal Council, Bhiwani."

The Report from the Deputy Conservator of Forest, dated
22.11.2024, is attached as Annexure-3.

3. Feedback from Complainant:

The complainant’s Sh. Gaurav, feedback is attached as Annexure-4.
Conclusion and Recommendations:

Based on the joint committee's inspection and findings, it is concluded
that the complaint site is privately owned land, as verified by the
Revenue Department. The Forest Department has confirmed that, as
per applicable norms, no action is warranted against private
landowners for vegetation removal on their property. The area in the
complaint is under the jurisdiction the Municipal Council, Bhiwani. The
joint committee has recommended that the Municipal Council, Bhiwani



=t =%
"

Divisional Forest Officer, Regional Officer,
Bhiwani

and District Town Planner, Bhiwani will take necessary action if any
applicable regarding plotting and construction of houses

complaint site area. The District Magistrate Bh

in the
06.12.2024 has

iwanl vide letter dated
already directed to the District

Municipal
Commissioner, Bhiwani and the District Town and Country

Planner,
Bhiwani to take necessary action if any applicable as per law. Copy of
letter dated 06.12.2024 is attached as Annexure-5

DA/As Above

Se Shegen

HSPCB,
'Bhiwani Region
.

District Magistrate,
Bhiwarfi
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INSPECTION REPORT
Sub.: Action Taken Report in Compliance with Hon’ble National

Green Tribunal, Principal Bench, New Delhi Order dated
06.09.2024 in the Matter of OA No. 940/2024 Titled as Gaurav S/o
Sh. RatanLal Vs State of Haryana.

Ref.: DC Office, Bhiwani Letter No. 4483/MB dated 07.10.2024.

Background

In compliance with the order of the Hon’ble National Green Tribunal
(NGT) and as per directions from the Deputy Commissioner, Bhiwani, a
joint committee was constituted vide letter No. 4483/MB dated
07.10.2024. The joint committee conducted an inspection at the
complaint site on 05.11.2024 in response to grievances raised by the
complainant, Sh. Gaurav S/o RatanLal.

Committee Members Present:

1. Sh. Mahesh, HCS, SDM, Bhiwani - Representative of District
Magistrate, Bhiwani

2. Sh. Deepak Kumar, Range Forest Officer, Bhiwani — Representative
of Divisional Forest Officer, Bhiwani

3. Dr. Sunil Kumar Sheoran, Regional Officer, HSPCB, Bhiwani Region
- Representative of HSPCB

Others Present:
« Complainant: Sh. Gaurav S/o RatanLal
« Sh. Sumer Singh, Kanungo, and Sh. Surender, HalkaPatwari -
Revenue Department, Bhiwani
Findings of the Inspection
1. Land Ownership Verification:

The Revenue Department conducted verification of the site
under complaint based on official land records in the presence of
the complainant.It was confirmed that the site belongs to private
landowners.Verification report from the Revenue Department,
dated 12.11.2024, is attached as Annexure-1.

2. Presence of Vegetation and Forest Department Statement:

The site inspection revealed that plotting has already been
done, with 8-10 houses constructed.

As per Deputy Conservator of Forest report “The site in
guestion was inspected by Range Forest Officer, Bhiwani
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alongwith SDM, Bhiwani and RO, PCB, Bhiwani. Next day that is
on 06.11.2024 DCF, Bhiwani alongwith Range Forest Officer,
Bhiwani and concerned staff visited the site in question. Plotting
on the site in question has already been done, sOmMe houses (8-
10) have also been constructed. The owner of the land is private.
This does not fall under the jurisdiction of Forest Department. It
is neither Reserve Forest nor Protected Forest. Some plants viz.
Neem 2, Peepal 2, Jand 1 and some Bushes are standing on the
vacant land. One stump of peepal was also lying there. At this
moment, it is not possible to ascertain that how many trees have
been uprooted from the site in question. The area in question is
under the jurisdiction the Municipal Council. Other details of the
site in question relate to Municipal Council, Bhiwani."”

The copies of Photographs from the inspection site are
attached as Annexure-2. The Report from the Deputy
Conservator of Forest, dated 22.11.2024, s attached as
Annexure-3.

3. Feedback from Complainant:

Note : -
wh

The complainant’s  Sh. Gaurav, feedback is attached as
Annexure-4.

Complainant is complaining illegal plotting at site in question for

ich it is proposed that report from DTP, Bhiwani and MC, Bhiwani

may be sought.

Enclosures:

1. An

nexure-1: Land ownership verification report by Revenue

Department, dated 12.11.2024.

2. An
3. An
4. An

nexure-2:Photographs from the inspection site.
nexure-3: Forest Department report, dated 22.11.2024.
nexure-4: Feedback from the complainant, Sh. Gaurav.

& &0&“}

”},ff . : .
Range Forest Officer, Regional Officer,

Bhiwani

HSPCB,
Bhiwani Region

ﬁW/
Sub Divisional Magistrate,
Bhiwani
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Annexure - 3

From,

Dy. Conservator of Forests,
Bhiwani.

To,
Deputy Commissioner,
Bhiwani.

Sub: Compliance report in the matter of O.A. no. 940/2024
detailed as Grover son of Sh. Rattan Lal Vs. State of
Haryana.

On the subject cited above the report of the site in question
inspected on 5th and 6™ Nov. 2024 by DCF, Bhiwani and RFO,

Bhiwani is enclosed herewith for your kind perusal and necessary

R

Dy. Clys€nvatomoifi BOFestst
Bhiwani.  BHIWANI

action.

Accout Letter 2nd 870
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Report 3

The site in question was inspected by Range Forest Officer,
- Bhiwani alongwith SDM, Bhiwani and RO, PCB, Bhiwani. Next day
that is on 06.11.2024 DCF, Bhiwani alongwith Range Forest Officer,
Bhiwani and concerned staff visited the site in question. Plotting on the
site in question has already been done, some houses (8-10) have also
been constructed. The owner of the land is Aprivate. This does not fall
under the jurisdiction of Forest Departmeht. It is neither Reserve Forest
nor Protected Forest. Some plants viz. Neem 2, Peepal 2, Jand 1 and
some Bushes are standing on the vacant land. One stump of peepal was
also lying there. At this moment, it is not possible to ascertain that how
many trees have been uprooted from the site in question. The area in
question is under the jurjsdiction the Muncipal Council. Other details
of the site in question relate to Municipal Concil, Bhiwani.
!
Dy. , At F@'ﬁgts,
Bhiwani. BHIWANI

Accout Letter 2nd 871
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From:
District Magistrate ,
Bhiwani

To:

1. The District Municipal Commissioner, Bhiwani
2. The District Town and Country Planning Department, Bhiwani

No. 617/LFA Dated : 06.12.2024

Sub: Compliance with NGT Order dated 06.09.2024 in OA No. 940/2024 (Gaurav s/o Sh.
Ratan Lal vs. State of Haryana)

With reference to the subject noted above, you are directed to conduct an inspection of the
complaint site and the area specified in the Revenue Department's report dated 12.11.2024. This
inspection is to verify allegations regarding unauthorized construction within the area, as per the
complaint.

You are required to take necessary action under applicable laws if unauthorized construction
is found. You are further directed to submit your report within three days, being a Court case matter.

For your reference, a copy of the NGT Order dated 06.09.2024, the complaint, and the
Revenue Department report dated 12.11.2024 are attached.

Enclosures:

1. NGT Order dated 06.09.2024
2. Copy of Complaint
3. Revenue Department Report dated 12.11.2024

A
District“Magistrate,

Bhiwani




